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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NQ(s). 831 OF 2007

SK.  YUSUF Appel lant (s)
VERSUS

STATE OF WEST BENGAL Respondent ( s)

(Wth office report )

Date: 02/06/2011 This Appeal was called on for hearing today.

CORAM :
HON BLE DR JUSTI CE B.S. CHAUHAN
HON BLE MR JUSTI CE SWATANTER KUVAR
[ VACATI ON BENCH]|

For Appellant(s)
M. Mthlesh Kumar Singh, Adv.(A C.)
(NOT PRESENT)

For Respondent (s)
M. Tara Chandra Sharnm, Adv.
M. Kishan Datta, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Li st on 07.06.2011 as first itemafter m scell aneous
matters, if any.

Since M. Mthlesh Kumar Singh, Am cus Curiae, is not
present in the Court, we appoint M. R K Cupta, |earned
counsel, who is present in the Court, as Amicus Curiae in
this case.

The Registry is directed to provide a photocopy of the
entire paper book of the case to M. R K. Cupta, |earned
Ami cus Curiae, during the course of the day.

( Raj esh Dham) ( I'ndu Satija)
Court Master Court Master



